
CENTRAL ADMINISTRA1IVE TRIBUNAL 
ERNAKULAM BENCH 

O.A No.504/07 

Tuesday this the 251  day of March 2008 

CO RAM: 

HONBI.E DrK.BSRAJAN, JUDICiAL MEMBER 
HONBLE DrJ(S5UGATHAN, ADMINISTRA1IVE MEMBER 

MNatarajan, 
Sb. Muthaiyan, 
Accountant, O/o.the Joint Director, 
('1U Q T,4 	,j,.. 	4 
t..AJ I%J iISVc*I4IUIIJ - 

Residing at )CAF-513009, 
Vrindavan Colony, Pattom, Trivandrum —4. 	 .. .Arpticant 

(By Advocate Mr.M.V.Somara;an) 

Versus 

I. 	Union of tnca represented by the Secretary, 
Government of India, Ministry of Health & Family Welfare, 
Nirman Bhavan, New Delhi, 

The Director, 
Central Government Health Scheme, 
Nirman Biiav-an, New Delhi. 

The Joint Director, 
Central Government Health Scheme, 
Kesavadasapuram, Thvandrum —4. 	 . -. Respondents 

(By Advocate Mr.Varghese P ThomasACGSC) 

This application having been heard on 251  March 2008 the Tribunal 
on the same thy delivered the follo'Mng :- 

ORDER 

HON'BLE Dri(&SUGATHAN, ADMINISTRAI1VE MEMBER 

As directed by this Tribunal, the concerned officer, the Joint Director, 

Central Government Health Scheme, Trivandrum is present tetore 

this 1runal today. She submitted that in accordance with the chrection ot 

this Tribunal the order promoting Shn.M.Natarajan was moclitied on 

$t February 2008. She also submitted that she was not hanng proper 

clerical assistance in those days to draft proper administrative orders. 



.2. 

After hearing the counsel for the applicant and the respondents, 

the respondent, Jnt Director, CGHS, Trivandrum was directed to further 

maclily the order specifying that the applicant is promoted as /countant in 

the pay scale of Rs.5500-9000/- with effect from the date he assumed 

charge. It is also directed that the promotion order should specily the 

entitlement of pay lixation under FR 22 (1) (a) (1) as per the 2 n,  paragraph 

at the order in Ahnexure A-4 issued by the CGHS, Chenna;. Necessary 

modified order be issued accordingly within a period of two weeks tram the 

date of receipt of a copy of this order. With these directions, the O.A 145 

d;sposed of. No order as to costs. 

(Dated this the 25th  day of March 2008) 

K.RSRAJAN 

ADMINISRA11VE MEMBER 	 JUDICiAL MEMBER 

asp 


